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Realisation of MiSuse Charges of Residen-
tial Properties 

. .1435. SHRI ATAL BIHAR! VAJPA-
YEE: Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) what are the particulars of Ie ee 
ho have been allowed to pay 1e\5S than 

:normallstandard misuse charge in 
'Contravention of lease arrangeI)lent ; 

(b) whether the L&OO has any policy. 
guidelines or criteria to deal with. case of 
comercial mi use of residential propcr-
tie by tenant ' of Ie ee where uch ten-
ants are not paying misu e charge and 
the entire burden for payment of prog-
res ively ri ing misuse charges fall on 
house owners who neither have the capa-
city nor the resource to pay the e char-
ge, if 0, the detail thereof; and 

(c) what are the remedies available to 
uch les ees who have already initiated 
egal proceedings again t rni u e by such 

tenants and who are still being asked to 
pay misuse charges under threat of re-
entry even before judgement in the legal 
ca es against the misu er? 

THE MINISTER OF PARLTAMENT- . 
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHTSHMA NARAIN 
SINGH): (a) According to the report of 
Land and Development Officer, no tati-
tical data is maintained regarding the 
particular of lessees who have been allo-
wed to pay less th.an the normal/ tandard 
misuse charges in contravention of lease 
rrangements. 

(b) No, Sir. The privity of contract 
is between the lessor and the lessee and 
not between the lessor and the tenant of 
the Jessee. 

(c) Under the terms of the lease where 
the miwse is caused or suffered to be 
caused by the tenant of the lessees, the 
responsibility for removal of the' misuse 
rests with the lessee who can resort to 
judicial proceedings in a court of law. 
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